
CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH, JABALPUR

Caravs B uilding, 15, Civil L ines, Post bag No. 6, JA B A LPU R - 482 001

R egistration No.

X fj: A pplicant (s)

VERSUS

R espondent (s)

A  copy o f  the O R D ER dated — ............................................................................................................. '........... passed by the H on 'b le
Tribunal in the above m entioned case is forw arded herew ith for necessary action.

\f
o’ /y& n ’

/ rv ? /A r*7

A
&  '

ib

7 .2 .2 0 05

Shri \]. Tripathi ,  counsel for the applicant,

!, Shri S .K .Mishra ,  counsel for the 

respon dents.

The learned counsel far the applicant 

seeks permission to uithdrau this 0A.

Permission is granted to uithdrau the 0A. 

Accordingly,  the 0A is dismissed as withdrawn 

uith a liberty to the applicant to approach the 

Tribunal if he stil l  feels aggrieved and if

so advised.  __________

-

! (Madan ’rWhan.)_.
Judicial  Member

(M .P .Singh)  
Vice Chairman
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